
 
PÀ£ÁðlPÀ «zsÁ£À¸À̈ sÉ 

ºÀ¢£ÁgÀ£ÉÃ «zsÁ£À̧ À s̈É 

ªÀÄÆgÀ£ÉÃ C¢üªÉÃ±À£À 

ಕකბಟಕ ಛ౳ ಮ ಸ౷ ฃ೴ ಮൡ౨  ඵೈಯ൬ ฃ೴ (ൟൿ౪ ಪല) เඒಯಕ, 2024 

(2024gÀ «zsÁ£À̧ À s̈ÉAiÀÄ «zsÉÃAiÀÄPÀ ¸ÀASÉå-2) 
 

ಕකბಟಕ ಛ౳ ಮ ಸ౷ ฃ೴ ಮൡ౨  ඵೈಯ൬ ฃ೴ ಅඌඛಯಮ, 1993ඝ౬  ಮತ౨ ๠ౣ  

ൟൿ౪ ಪല ෥ಡฤ ಒಂൿ เඒಯಕ. 

ಇย౵  ಇඝ౬ ෨ಂං ಉഴಬฆವ ಉං౪ ೕಶಗัಛಜ ಕකბಟಕ ಛ౳ ಮ ಸ౷ ฃ೴ ಮൡ౨  

ඵೈಯ൬ ฃ೴ ಅඌඛಯಮ, 1993ඝ౬  (1993ರ ಕකბಟಕ ಅඌඛಯಮ ๸ಒ౲  14) 

ಮತ౨ ๠ౣ  ൟൿ౪ ಪല ෥ഴโൿ ෷ಕ౨ ฿ಜฆโದคಂದ; 

ಇൿ ූರತ ಗಣฃಜ౲ ದ ಎಪ౭ ൤౨ ೖದඡ ವಷბದย౵  ಕකბಟಕ ฃಜ౲  เඋನ 

෱ಡಲൽಂದ ಈ ෨ಂൽඦ൤ ಅඌඛಯ෦ತ฿ಗย:- 

  1. ๸౾౹ ಪ౨  ກಸฆ ಮൡ౨  ඩ౳ ฏಭ.- (1) ಈ ಅඌඛಯಮವඝ౬  ಕකბಟಕ ಛ౳ ಮ 

ಸ౷ ฃ೴ ಮൡ౨  ඵೈಯ൬ ฃ೴ (ൟൿ౪ ಪല) ಅඌඛಯಮ, 2024 ಎಂൿ ಕฉಯತಕౙ ൿ౪ . 

(2) ಇൿ ಈ ಁಡศ ೦คಡ ಬರತಕౙ ൿ౪ .   

2. 160ඡ ಪ౳ ಕರಣದ ൟൿ౪ ಪല.- ಕකბಟಕ ಛ౳ ಮ ಸ౷ ฃ೴ ಮൡ౨  ඵೈಯ൬ ฃ೴ 

ಅඌඛಯಮ, 1993ರ (1993ರ ಕකბಟಕ ಅඌඛಯಮ 14) 160ඡ ಪ౳ ಕರಣದย౵ ನ ෮ದಲඡ 

ಪฏൡಕದย౵ ,- 

(i)  “ಮൡ౨  ಆಡಞ” ಎಂಬ ಪದಗಳඝ౬  ෈ഖౣ ෈ಡತಕౙ ൿ౪ . 

(ii) ಆචಯย౵  ಈ ෨ಂൽನದඝ౬  ๳คಸತಕౙ ൿ౪ , ಎಂದฉ:- 

“ಆಡಞ ೧ว౵ ಯ ๸ದಭბದย౵ , ಛ౳ ෦ೕಣ ಜನ๸ಒ౲ ಯ ಪ౳ ൟ ಹൽචಂഖ  ๬เರ 

ಅಥ฿ ಅದರ ූಗಃౙ  ಒಬ౯  ಸದಸ౲ ඛರತಕౙ ൿ౪ .”  
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ಉං౪ ೕಶಗำ ಮൡ౨  ౽ರಣಗಳ ຂัಃ 

 

ಆಡಞ ೧ว౵ ෷ ๸තಣბ฿ಜ ಮวකലඦ൤ ಕല෫ ಜನ๬ಂದ౳ ൤ ຄಂൽฆವ 

ಜನ๸ಒ౲ ෷ ಚൿคದ ಞಡ౥ ಛഴ ಪ౳ ඃಶ฿ಜං. ಃಲโ ๸ದಭბಗಳย౵  ೧ม౵ ඵೈ෵ൟ 

ಃ౹ ೕತ౳ โ ෡ತೕัಕ฿ಜ 100 ౾.෦ೕ.ವฉಡ ฿౲ ඪ๭ං. ෡ತೕัಕ฿ಜ ೧ม౵  ඵೈ෵ൟ 
ಃ౹ ೕತ౳ ದ ේ เ๭౨ ೕಣბโ  ಅ෗ไൽ౫  ౽ಯბಕ౳ ಮಗำ ಮൡ౨  ಆಡัತದ ෬ว ಋ൏ತ౱ ಕ 

ಪค൏ಮ ෈ೕฆൟ౨ ං.  

ಕකბಟಕ ඵೈಯ൬ ฃ೴ ಗലඛಧბರ൏ ಆ෽ೕಗโ ಆಡಜನ ๬ವბಜඛಕರ 

ಮನเಯ ෬ฉಡ ಅಗತ౲  ൟൿ౪ ಪലಯඝ౬  ๏මರ๯౺  ෥ലං. ಆದ౪ คಂದ ಕකბಟಕ ಛ౳ ಮ 
ಸ౷ ฃ೴ ಮൡ౨  ඵೈಯ൬ ฃ೴ ಅඌඛಯಮ, 1993 (1993ರ ಕකბಟಕ ಅඌඛಯಮ ๸ಒ౲  
14)ඝ౬  ൟൿ౪ ಪല ෥ഴโൿ ಅವಶ౲ ಕๅಂൿ ಪคಗ൐ಸมಜ . 

ಆದ౪ คಂದ ಈ เඒಯಕ 
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ಆ൮ბಕ ೦ౢ ಪನ ಪತ౳  

 

ಪ౳ ๬౨ เತ ๎ಸකತ౱ ಕ ಕ౳ ಮโ ກ೉౞ ನ ಆ൮ბಕ ๅಚ౞ ඝ౬  ಒಳತಂലฆโൽಲ౵ . 

 

 

   

ඪ౳ ෴ಂಕ ಖಡბ 
ಛ౳ ෦ೕ൏෗ไൽ౫ , ඵೈಯ൬ 

ฃ೴ ๻ಟ ෥๼ൟ ൪ತ౳ ೦ౢ ನ 
ಮൡ౨  ೮เಕ ൪ತ౳ ೦ౢ ನ ෱ൟ౳  

 
 
 

 

JA.PÉ. «±Á¯ÁQë 

PÁAiÀÄðzÀ²ð 

PÀ£ÁðlPÀ «zsÁ£À̧ À̈ sÉ 
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ಅඝීಧ 

ಕකბಟಕ ಛ౳ ಮ ಸ౷ ฃ೴ ಮൡ౨  ඵೈಯ൬ ฃ೴ ಅඌඛಯಮ, 1993 

 (1993ರ ಕකბಟಕ ಅඌඛಯಮ ๸ಒ౲  14) ರ ಉದ౫ ೃತූಗ 

X X           XX           XX 

 160. ೋක෵ತ ಸದಸ౲ ฆ.- ೧ม౵  ඵೈಯൟಯ ೋක෵ತ ಸದಸ౲ ರย౵  ೧ว౵ ಯ 

൞ล౵ ಀಗัಂದ ೋක෵ತฃದ ಇಪ౭ ತ౨ ౾ౙ ಂತล ಕല෫ಯಲ౵ ඈ൤ ವ౲ ౾౨ ಗัರತಕౙ ൿ౪ , 

ಪ౳ ൟ෽ಂൿ ൞ล౵ ౾ඛಂದ ೋක෵ತฃಗತಕౙ  ಸದಸ౲ ರ ๸ಒ౲ ಯඝ౬  ෩ವ൤౨ ೖൿ ๬เರ 

ಮൡ౨  ನಲವ൤౨ ೖൿ ๬เರದ ಜನ๸ಒ౲ ಯ ನഴವಣ ಪ౳ ൟ෽ಂൿ ಜನ๸ಒ౲ ಡ ಅಥ฿ ಅದರ 

ූಗಃౙ  ಒಬ౯  ಸದಸ౲ ඦ൤ ಸ౽ბರൽಂದ ඛಗൽಪലಸมಜං: 

  ಪฏൡ, ೉ಕౙ ಮಗิฆ (ತคೕಃฉ, ಕവฆ, ಅಜౠ ಂඬರ ൞ล౵ ಀಗಳඝ౬  

ຄರൡಪല๭), ಉತ౨ ರ ಕನ౬ ಡ ಮൡ౨  ಆಡಞ ೧ว౵ ಗಳ ๸ದಭბದย౵  ಪ౳ ൟ ಹൽචಂഖ 

๬เರൽಂದ ಇಪ౭ ൤౨ ೖൿ ๬เರದ ನഴವಣ ಛ౳ ෦ೕಣ ಜನ๸ಒ౲ ಡ ಅಥ฿ ಅದರ ූಗಃౙ  

ಒಬ౯  ಸದಸ౲ ඛರತಕౙ ൿ౪ . 

 ಮൡ౨  ಪฏൡ, ಏำ ಲౘ౾ౙ ಂತ ກ೉౞ ನ ಆದฉ ಒಂಬൡ౨  ಲౘದ ಐವൡ౨  ๬เರವඝ౬  

෦ೕคರದ ಛ౳ ෦ೕಣ ಜನ๸ಒ౲ ಯඝ౬  ຄಂൽฆವ ೧ว౵ ಯ ๸ದಭბದย౵  ಇಪ౭ ൤౨ ಂഖ 

ೋක෵ತ ಸದಸ౲ คರತಕౙ ൿ౪ . 

X X           XX           XX 
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KARNATAKA LEGISLATIVE ASSEMBLY 

SIXTEENTH LEGISLATIVE ASSEMBLY  
THIRD SESSION 

 

THE KARNATAKA GRAM SWARAJ AND PANCHAYAT RAJ  

(AMENDMENT) BILL, 2024 

(LA Bill No. 2 of 2024) 
 

A Bill further to amend the Karnataka Gram Swaraj and Panchayat Raj Act, 

1993 (Karnataka Act 14 of 1993). 

Whereas, it is expedient further to amend the Karnataka Gram Swaraj and 

Panchayat Raj Act, 1993 (Karnataka Act 14 of 1993) for the purposes hereinafter 

appearing; 

Be it enacted by the Karnataka State Legislature in the seventy fifth year of 

the Republic of India, as follows:- 

1. Short title and commencement.- (1) This Act may be called the 

Karnataka Gram Swaraj and Panchayat Raj (Amendment) Act, 2024.  

(2) It shall come into force at once.  

2. Amendment of section 160.- In the Karnataka Gram Swaraj and 

Panchayat Raj Act, 1993 (Karnataka Act 14 of 1993) in section 160, in the first 

proviso,- 

(i) the words “and Kodagu” shall be omitted; and 

(ii) at the end the following shall be inserted, namely:- 

“and in case of Kodagu district, there shall be one member for every eighteen 

thousand or part thereof of rural population.” 
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STATEMENT OF OBJECTS AND REASONS 

 

Kodagu District is totally like Malnad district which consists of hilly areas 

with scattered population having low density. In some cases the geographical 

spread of the zilla panchayat constituency is nearly 100 K.M. The geographical 

expansion of territorial constituency of zilla panchayat has a negative effect on the 

development programmes and administration. 

The Karnataka Panchayat Raj Delimitation Commission, at the request of the 

public from Kodagu has recommended to bring necessary amendment Hence It 

considered necessary to amend the Karnataka Gram Swaraj Panchayath Raj Act, 

1993 (Karnataka Act 14 of 1993). 

Hence the Bill. 
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FINANCIAL MEMORANDUM 

 There is no extra expenditure involved in the proposed legislative measure. 

 

 
 

PRIYANK KHARGE 
Minister for  Rural Development and 

Panchayat Raj and Informantion Technology 
and Bio Technology 

 
 
 
 
 

M.K. VISHALAKSHI 
Secretary 

Karnataka Legislative Assembly 
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ANNEXURE 
 

EXTRACT FROM THE KARNATAKA GRAM SWARAJ AND PANCHAYAT RAJ 
ACT, 1993 (KARNATAKA ACT 14 OF 1993). 

XX    XX    XX 

160. Elected members.- The elected members of the Zilla Panchayat shall 

consist of not less than twenty five members elected from the Taluks in the district, 

the number of members to be elected from each Taluk being fixed by the 

Government in accordance with the scale of one member for every population 

between thirty five thousand and forty-five thousand or part thereof of the 

population : 117  

Provided that, in case of Chikkamagalur (excluding Tarikere, Kaduru, 

Ajjampura Taluks) Uttara Kannada and Kodagu Districts it shall be one member for 

every rural population between eighteen thousand to twenty five thousand or part 

thereof  

Provided further that, in case of a district having rural population of more 

than seven lakhs but not more than nine lakhs fifty thousand there shall be twenty 

eight elected members. 

XX    XX    XX 
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